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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
DELHI.

MP No0.226/88 in July 19, 1988,

OA 1492/87.

Shri K.Kalyanaraman ceee Applicant.
: Vsa
Union of India & Ors eese Respendents.

“Applicant in persen.

Cn behalf of the respendents Mr
Chepra, counsel 1is present.

s. Raj Kumari

Additienal gi@ﬁnds are allewed to be raised,

MP Ne.226/88'1is disposed of accordingly.

REVIEW hPPLIbATION No.7§/88 (ME 1357/88) .

This is an apollcatloq for rev1ew1ng our

Judgmenb dated 8.l 1988 dlSﬁlSSlﬂg the OA 1492/87

in limine. Whlle thers is some ﬂerlt in
contention that the present claim of the

is that he should get a higher pay scale

the appllc@qt s
applicaat

after the

Fourth Pay COPMLSSlGn'S Report which forms the sumect

matter of this applicatién and the same could net

"have been the subject matter of the earlier writ

petitien ke.11648/83 and writ appeal Ne.99/85 filed

in the Medras High Gourt, the points raised in that

writ petitien as well as in_OA.l492/S7 are similar

and the reas@ning in that judgment applies with equal

force to reJect the clalm of the appllcant.

Admlttedly, “the p®St of Tax Asc

. feeder post to the'p@st‘sf Head Clerk.

true that a Tax Assistant is eligible ©

istant 1ls a
It is alS@
o be censidered
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for appeintment as Inspector in the Inceme Tax
Department. But when the pest of Tax Agsistant is a

feeder pest for the pest of Head Clerk, theflaim of the

applicant that the pay scale of a Tax Assistant should

be equal te thet of a Head Clerk éannet be accepteds

He had claimed thét under the Third Pay Cemmissien's
Repert, alse tﬁe Tax Assistant shoula be allewed a higher
scale of pa?»equal teo that of a Hééd Clerk. That
was not achpted{ The same was not acceptéd and aefed
upoen by the Céntgal‘Gevernment. Sc far as the Fourth
Pay Qemmiséion is' concerned, it did not recommend the
paQ scale of Rs.1400-2300 now claimed by the applicant.
As per the applicabt, in the Third Pay 'Gemmissi©n's
Report, Tax Assistanﬁs were given the scale of Ré.380-
640 and the Feurth Pay Cemmissien revised this scale
t0 RS.1350-2200s That scale has been allowed to the
applicaﬁt and all Tax Assistants,

IFer the reaS@mé mentioned abeve7 the pest
of Tax Assistant in the Income Tax Department was net
declared te be higher in rank to that of a Head
Clerk and Supervisor. This Tribunal Uﬂdér:x.
thé facts and'éircumstances stated abeve.cannet alse
direct the respendents te create more premetienal
eppertunities to the Tax Assistants in the Ministerial

staff or direct 20% increase in emoluments te all
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employees epting te come under the revised scale

cn 1 01019860

No fresh material warranting review ef our
judgment -in regard to the reliefs claimed by the
applicant has been placed before us. This review

applicatien is, therefore, dismissed,

,//1 Aeieses]

(Kaushal mumar) (K.Madhava /Reddy)
liembex Chiairmane.
{“ .1..9 070.].9880 . .1-9.701988.
.
£



